IN THE CENTRAL ADMINISTR;TIVE YRIBUNZL, J

J AIPUR BR]\NCH J 2IPUR

0« 21 Nou 581/9 3 " Dt.of orders2.12.9 3.
Muriighar Hiraﬁi -'-: "' Jpplicant
V se.
"Union of Indlia & Ors. -~ sRegpondentg
;Mr.'Raj endra Soni . :Counsel for the pplican

COR7M: Hon'ble Mr. Ju stice DeLeMehta,Vice Chaimm an
v ‘ Hon'ble Mr. 0. ;P. l..Sh arm a-, ‘Memb ex( 2dmn. )

| PER HON'BLE MR.JUSTICE DeL. MENT, VICE CHAERMAN.

Heard the learnéd counsecl for the gpplicant.
The applicant has invifed- our attention to Mne 2
dated 28.12-91 =nd submits that in the year 1991 L1992)
other candidastes appearing in the Civil Services
Examinaztion who ware o’t':hverwi se eligible have been
permitted five dttempts in'that exanination. The
reievant portion of para 4 is reproduced as
undef4=Every candidate sppearing at the exanination
who is otherwise eligible, shall be permitted
_. five sttempts st tIﬂe examinétion lrregpective
‘: of the number of attaupts he has already availed
of the Ip3, etc. . eianin ation held in previous
vearsse The restric;tion shall be effective
from the Civil Services Examination held in
1979;. Iy attempts made .at the Civil Services.
(Preliminary) Held in..1979 a=nd onwards will
count ag attempt fol‘;ir thi s purposes the fifth
attem/t now permitted is avallable for the

year 1992 exanination only. ™
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2e In the noti fication inviting @pplications

fiNex «Jr1 datzd 16.1.93, there is a provision that
every candidate sppesring # the exgnination who is
otherwi gse eligible shall be permitted four sttampts

b the exanination. The leoarmed counsgel for the

D}

moplicant further §ubmi-ts that in the year 1990 when
the examinations were held for IAS =nad other scrvices,
the dgastion pspers lesked and on representation

M additional chance was given in the next vear. We
G0 not agree with the gubmi ssion of the leamed

counsel for the applic-nt, as it is =n admitted case

that the results of the examinations of the year

1990 were not cencelled and the persons selected

in the year 1990 have already been given appointment g
as ﬁer the results. Thercefore, it cannot be said
that there was a ledkage of Question papers and for
that reason. the additional chance .was given vide the
noti ficetion amexs -2 dated 22.12.91. If the paper
has lesked then the exaunination held should be can-
celled =ngd the gopointment have to be dqu ashed. This
has not been done in the case. A pplicant has =pp—
eared in the year 1990 'and failed in the examination.
Mr. soni further submitg that it is arbitrary to
reduce the sttempits from 5 to 4 wvide /Mnex. =T for the
vear 1993. It iss question of policy of the govern-
ment to give four attenpts anad it canoct be sald to

besrbitrary. Tt ig not violative of the principleas
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of eduality enshrined in snrticle 14 of the constitu-

tion of Indias Mre Soni ‘further submitted that some
peti:tioners have bezn filed at";?;;lléhbad Beﬁch of the
Tribinal and provisionsl perml ssion has been granted
to the aﬁplicmts for apm,—lnvz;: in the ex=minatione.

We =rs not knowing anythil:ng.about such =pplicationg

and no order is avallable \ﬁ.th Uge . Even if it is

assumed that such provisional permi ssion has been

<« granted even then my relief granted st the stage of
o show cause notice cannot be s21d to be a praeccedent.

We are not inclined to admit the petition. The

petition ig dignisseds
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(Oe Pe sharma) (DeLe MEHTZ)
Vice Chairman

Member(2)
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